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$~57 
* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%       Date of Decision: 16.09.2026 

# CNR No. DLHC010437702026 
+  O.M.P.(MISC.)(COMM.) 729/2026 
 HAMPI EXPRESSWAYS PRIVATE LIMITED .....Petitioner 

Through: Mr. Rishi Agrawala, Ms. Anwesha 
Padhi and Mr. Uday Aditya Jetley 
Pocha, Advs. 

    versus 
 
 NATIONAL HIGHWAYS AUTHORITY OF INDIA.....Respondent 

Through: Mr. Arjun Singh Bhati and Ms. 
Saumya, Advs. 

 
 CORAM: 
 HON'BLE MR. JUSTICE SACHIN DATTA 
  

 
SACHIN DATTA, J. (ORAL) 

1. The present petition has been filed under Sections 29A (4) and 29A 

(5) of the Arbitration and Conciliation Act, 1996 (“A&C Act”) seeking 

extension of mandate of the Arbitral Tribunal for completion of arbitral 

proceedings and making of the arbitral award. 

2. The arbitral proceedings titled “Hampi Expressways Private Limited 

vs. National Highways Authority of India” are pending adjudication before 

the learned Arbitral Tribunal consisting of Hon’ble Mr. Justice R.M. Lodha 

(Former Chief Justice of India), Hon’ble Mr. Justice T.S. Thakur (Former 

Chief Justice of India) and Hon’ble Mr. Justice A.K. Sikri (Former Judge, 

Hon’ble Supreme Court of India). 

3. Respective counsel for the parties jointly submit that evidence is in 

the process of being adduced before the Arbitral Tribunal and, that given the 
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nature of the matter, some further time would be required to complete the 

arbitral proceedings and for rendering of the arbitral award. 

4. Considering the joint request of respective counsel, the present 

petition is allowed.  

5. The time period for completion of arbitral proceedings and making of 

the arbitral award is extended till 30.09.2027. 

 

SEPTEMBER 16, 2026/cl     SACHIN DATTA, J 
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